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THE

PARLIAMENTARY DEBATES
(Part I—Questions and Answers)

OFFICIAL REPORT

[
B49Y

PARLIAMENT OF INDIA
Tuesday, 22nd May, 1951

The House met at Half-past Eight
’ the Clock.

IMR. SPEAKER in the Chair]
ORAL ANSWERS 1'0 QUESTIONS

PRICE OF Foobp GRAINS

#4366, Shri Deogirikar: Will the
finister of Food and Agriculture be
leased to state:

(a) the minimum and maximum
-ates at which wheat, rice, and jowar
were purchased by the State Govern-
Ments during the last year; and

. (b) the maximum and minimum
rates at which they were sold by those
States?

The Minister of Food and Agriculture
(Shri K. M. Munshi): (a) and (b).
Statement showing the minimum and
maximum purchase and issue rates of
rice, wheat and jowar in different States
during 1950 is laid on the Table of the
House. [See Appendix XXV, an-
mexure No. 43.] The prices relate to
indigenous grain.

Shri Deogirikar: May I know whe-
ther the internal procurement prices
vary from State to State and, it so,
what are the reasons therefor?

Shri K. M. Munshi: They ditfer from
State to State.

!Shrl Deogirikar: May I know the
‘eason for it?

Shri K. M. Munshl: The difference
<arises from this fact that there are
some which are producing areas,
others are not producing areas; even
in a State itself there are areas some
of which are surplus areas and the
other pockets are deficit. So prices
have to vary from place to place in
order to attract a larger procurement.

107 B. 8 Deb.

4496

Shri Deogirikar: Is it a fact that the
Pakistan prices of procurement are
{ugl;e; than the procurement prices in
ndia

Shri K. M. Munshi: There is no con-
trol in Pakistan, so far as I know.

Shri Deogirikar: Is the procurement
price higher than in India?

Shrli K. M, Munshi: There is no pro=
curement in Pakistan.

Shri Kesava Rao: May I know the
minimum and maximum rates of
prices fixed? :

. Shri K. M. Munshi: They are given
in the statement.

Shri Chattopadhyay: Is it a fact that
the difference between the procure-
ment price and the selling price is as
much as flve rupees in some States?

_ Shri K. M. Munshi: That is not cor-
rect. The highest is four rupees, in
Bengal.

Shri 8. N, Das: May I know the
rates at which foodgrains are being
sold at the fair price shops in the
scarcity areas in the State of Bihar?

Mr. Speaker: I am proceeding to the
next question.

Rl 4
*¥ite N @9E: (F) W owne
awr wiw 7 7 wwew A g
w37 fe for fer ool & fww
w1 € aery Iorar o & 7

(w) @ "% & wamg @
T & wrere w1 fraft afles
wrm gt & war fend qey qfw ?
w & gfw & ot ¢ ?
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Tosacco

[“436%7. Shri Khaparde: (a) Will the
Minister of Food and Agriculture be
pleased to state which are the States
which produce tobacco for smoking
only?

(b) What annual income accrues to
Government on account of this kind
of tobacco and what is the acreage
devoted to its cultivation?]

The Minister of Food and Agricul-
tur (Shri K. M. Munshi): (a) No
State grows tobacco that is used en-
tirely for smoking. Most of the pro-
duction is, however, used for that pur-
pose.

(b) Separate tigures for the amount
of excise duty collected by Government

on tobacco, used for smoking only,
are not available.

A sum of about Rs. 29'5 crores was
realised as excise duty on all types
of tobacco in 1849-50. In addition,
there is the land revenue derived by
State Governments from lands under
this crop.

The total area under tobacco of all
varieties during 1949-50 was estimated
at 7,74,000 acres.

off aro¥: sy wwAT @A
TER N g FW & owfy @y
fermm & ot @Ay dn e §
58 # & fegd am s A9 |
e g g

|Shri Khaparde: Will the hon.
Minister be pleased to state what
quantity of tobacco produced in India
is being used for chewing and smok-
ing purposes respectively every year?]}

Shri K. M. Munshi: 1 have not got
the figures of consumption of tobacco

separately as required by the hon.
Member.

o ws : feqgeaw & feet
fadelt wwafwar § ot fggeam
qrary, & wEr AT farde awdr g

|Shri Khaparde: How many foreign
owned companies working in India
manufacture cigars and clgarettes
from Indian tobacco?}

Shri K. M. Munshi: I should like to
have notice of that question.

s wred : s oweef A
werd # wwr e fe faded
wafal w1 qEEer § @ R fag
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T Y AT § fegend et
#1 5 gy @ arn § v ¥ agt
N qearw &1 IwAw FT & faded
Feafagl & sediz #T &% |

[Shri Khaparde: Will the hon.
Minister be pleased to state whether
any special facilities are being given
by the Government to the Indian coms-
panies so that by using the indigenous
tobacco they may also be in a position
to compete with these foreign com-
panies?]

Shri K. M. Munshi: I think the ques-
tion might better be addressed to my
hon. colleague the Minister of Com-
merce and Industry. He would be able
to answer it.

Shri Kesava Rao: What is the per-
centage of tobacco produced in the
country which is consumed internally?

Shri K. M. Munshi: I have not got
the figures here.

ot @Y . w1 fee TR #
@R aed & for miad JrR
F1 wary fwar o w@r €, ®WIR AT
gh @t TR & amy @w fou
fradl afqar qw g
|Shri Dwivedi: Are any arrangee
ments being made to import machinery
for establishing cigarette factories in
India? If so, then what is the nums

ber of applications that are pending
before the Government in this con-

A nection?]

Shri K. M. Munshi: It might be
addressed to my hon. colleague. I am
not interested in the industry of smok-
ing.

RESPONSIBLE GOVERNMENT IN
HYDERABAD

*4368. Shri Rathnaswamy: (a) Will
the Minister of States be pleased to
state whether it is under the considera-
tion of the Government of India to in-
troduce responsible Government in Hy-
derabad?

(b) 1f the reply to part (a) above
be in the afirmative, what are the

various steps launched by Government

to speed up the introduction of respon-
sible Government?

(¢) If the reply to part (a) above be
in the negative, what are the chief
causes for delaying the introduction of
a responsible Government?

(d) Have any representations from
responsible quarters in Hyderabad
been received in this regard?
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The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a), (c¢) and (d). I am sure that like
me the hon. Member understands res-
ponsible Government {o mean a Gov-
ernment in which the executive is res-
ponsible to the legislature. There is
no question of the introduction of res-
ponsible Government being now merely
under the consideration of the Govern-
ment. There is no legislature at pre-
sent in Hyderabad. As soon as such
a legislature comes into existence, an
executive responsible to it should
follow in the ordinary course.

(b) Hyderabad will be ready to hold
elections for its legislature along with
other States towards the end of this
year.

Shri Rathnaswamy: Is it a fact that
the Minisiry’s offer to expand the
State Cabinet was rejected by the
Hyderabad State Congress and., if so,
f_or what reasons?

Shri Gopalaswaml: That is what I
find from the report which appeared
in the newspaper. I have officially no
communication to that effect.

Shri Rathnaswamy: May I know
whether a deputation of the Hyderabad
State Congress waited on the hon.
Minister some time back and impres-
sed on the Ministry the necessity of
establishing al an early date a res-
ponsible and popular Government in
Hyderabad?

Shri Gopalaswami: That has been
done more than once. But the main
question now, when there is no legis-
lature, is how to make the Ministry

more acceptable to the people.
That question has been cis-
ecussed. 4&s the hon. Member him-

self said, there was a proposal made
to which I agreed. But the newspapers
said that subsequently the State Con-
gress Is unwilling to go forward with

Shri Rathnaswamy: Is the Govern-
ment aware of a large volume of pub-
lic opinion which feels that the failure
of the establishment of a popular and
responsible* Government in Hyderabad

. has only failed to evoke that amount
of popular enthusiasm and co-opera-
tion on the part of the people......

Mr. Speaker: Order, order.
leading to a discussion.

Shri Dwivedi: May I know what the
hion. Minister means by “in the ordi-
fhary course” in his reply? What will
be the speed?

Mr. Speaker: I am going to the next
question.
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AGRICULTURAL FARMS UNDER
UNIVERSITIES

*4369. Shri S. N. Das: (a) Will the
Minister of Food snd Agriculture be
pleased to state whether it is a fact
that a scheme has heen circulated by
Government to the Universities asking
them to start agricultural farms and
cultivate them on modern lines with a
view to supply food grains to the resi-
dent students?

(b) If so, which of the Universities
have agreed to the proposal?

(c) Which of them have already
established farms?

The Minister of Food and Agri-
culture (Shri K, M. Munshi); (a) Yes.
In February, 1951 the Vice-Chancellors
of Indian Universities were requested
to consider the feasibility of starting
farms in the Universities and cultiva-
ting them on modern lines so as to
enable the Universities and afflliated
institutions to meet the needs of their
resident students for foodgrains and
to demonstrate improved practices in
the rural areas. A scheme will be
prepared only after the views of the
Universities have been received and
considered by Government.

(b) The proposal is still being con-
sidered by the Universities and the
affiliated institutions.

(¢) The information is not available
at this stage.

Shri 8. N. Das: May I know whether
there is any proposal to give financial
aid to such of the Universities as will
take up this scheme?

Shri K. M. Munshi: Well, if the
Universities undertake any scheme of
Grow More Food they will be given
all the facilities which are given under
that scheme.

Shri 8. N. Das: Will it be in the form
of a loan or a lump sum grant?

Mr. Speaker: It is too early to put
that question at this stage. Let the
scheme come.

Shri Hussain Imam: May I know
whether only those Universities which
have Agricultural Colleges attached
to them will be asked to join in this
scheme or whether all Universities
will be asked. irrespective of any such
consideration?

Shri K. M. Munshi: All the Univer-
sities have been addressed. The

scheme daes not necessarily restrict
itself to Agricultural Colleges. The
idea ic that where there are large

hostels, if farms could be attached to
them then progress could be made in
the direction of having centres of
modernised agriculture.
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Prof. K. K. Bhattacharya: May I
know what are the Universities that
have been addressed with regard to
this matter?

Shri K. M. Munshi: All the Univer-
sities, including the University of
Allahabad.

Shri J. R. Kapoor: In the case of
affiliated colleges to Universities which
have already farms attached to them,
is Government prepared to grant any
monetary assistance to encourage this
sort of farming?

Shri K. M. Munshi: But the reports
have vet to be received whether they
would like the idea or not.

Mr. Speaker: It is premature now
unless the reports are recefved.

Shri J. R. Kapoor: Irrespective of
the reports, there are some colleges
which have farms......

Mr. Speaker: Maybe, T.et them
have a considered revort. He said
that once in the beginning.

Prof. K. T. Shah: Since most of the
Universities are situated in towns or
{n urban areas without considerable
lands adjoining them. will the Gov-
ernment nffer them land or procure
land for them if the scheme is to be
realised?

Shri K. M. Munshi: If the Univer-
sitles are forthcoming to take part in
this. then the question will have to be
considered how to acquire the neces-
sary farms for them.

Shri 8. N. Das: Mayv T know whether
this scheme contemplates the ownening
of a dairy for the supply of milk for
the resident students?

Shri K. M. Munshi: That is the
second stage. First of all the Univer-
sities must feel interested in producing
something except the graduates.

Mr. Speaker: His question is whe-
ther agricultural improvement would
include dairy’also.

Shri K. M. Munshi: It necessarily
includes. but for the moment it is
rather a far cry. The scheme is still
in a very early stage.

COMPENSATION TO NaGAs, Mam1Pur

*4370. Shri Krishnanand Rai: Will
the Minister of States be pleased to
state:

(a) what amount of maney had been
naid hy Government as war combensa-
tion elaims to the Naga people of
Manipur;
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(b) whether the tribes living on the
eastern border of Manipur Hills bhave
also been paid some war compensation,
if so. what is the amount;

(¢) whether any agitation is going
on at present among the Naga tribes
of the North Eastern Frontier of India
for Self-Government; and

(d) if so, what is the exact nature
of  this agitation and what steps.
Government gre taking in the matter?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) An approximate amount of Rs.
2.21,559.

(b) No.

(¢) There is no such
among the Nagas of Manipur.

agitation

(d) Does not arise.

Shri Krishnanand Rai: May I know"
whether there is any bone of conten-
tion between the Naga people and the
Government with regard to the amount
of compensation that has been paid to
them and that was claimed by them?

Shri Gopalaswami: I am afraid, I
have not got that information here.

Shri Chaliha: May I know the struc-
ture of society of the people in the
Naga Hills and the stage of develop-
ment in that part of the world?

Mr. Speaker: Order, order. It is
rather too wide a question.

Shri J. N. Hazarlka: May I know {f
the hon. Minister i{s {in a position to
state what is the total amount of com-
pensation claimed by the entire popu-
lation of the Manipur State?

Shri Gopalaswami: I have informa-
tion only on the amount paid. I am
sorry I have not got that other infor-
mation.

Shri- A. C. Guha: May I know whe-
ther the compensation has been pald
to the Nagas of Manipur State only
or to those outside {t?

Mr. Speaker: The question is restric-
ted to Manipur and to the Nagas living
on the eastern border.

Shri Raj Bahadur: May I know whe-
ther any agitation instigated by
foreigners for secession of Manipur
State’or Kohima is going on in these
areas? :

Mr. Speaker: Order, order. I do not
think that question will arise.

Maulvi Wajed Ali: May I know
what was the amount of compensation
paid to the Nagas of Lushai Hills ana
Kohima?
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Shri Gopalaswami: I am sorry, I
conld not give the information.

. Shri Sidhva: May I know whether
the Nagas in Manipur or in the Assam
State have announced their desire to
take a plebiscite for the purpose...

Mr. Speaker: Order, order. I am
not allowing that auestion. It is
beyond the scope. It is no use putting
questions of this sort.

Shri J. N. Hazarlka: Is it not a fact
that the Nagas of Manipur want to
join their counterparts in the Naga
Hill areas in order to have a homo-
reneous administration? :

8hrl Gopalaswami: We have no in-
formation to that effect.

Foop Bonus

*4371. Shri Barman: (a) Will the
Minister of Food and Agriculture be
pleased to state what is the Basic Plan
of import and export of individual
States of India in the year 1951?

(b) What was the Basic Plan in 1950
and was it deviated from In the dif-
ferent States?

(¢) How was the procurement bonus
allocated in 1980 and what are the
changes made in bonus distribution
principle in 1951?

(d) What amounts of bonus were
earned bv West Benral in the last five
years and under what heads?

The Minister of Food and Acgri-

culture (Shri K. M. Munshi): (a) A .

statement showing the Basic Plan of
impoort and exvort auotas for 1951 as
revised to date is nlaced on the Tsable
of the Honse See Appendix XXV.
annexure No. 44.]

(b) A statement showing the: Bacir
Plan of imoort and expnort ouotas for
1950 fixed at the beninning of the vear
comnared with the final quotas is Inid
on the Tahle of the House, [See An.
pendix XXV, annexure No. 45.]

(c) During 1950 bonus was allowed
at. the rate of As. 8 per mauni on
quantitles of foodgrains procured and
an additional As. 8 ner mound on
auantities of foodgrains exported to
deficit areas under the Basie Plan.
Bonus on gram was also pavable at
the rate unto 17th Aurust. 1950. Under
the revised bonus scheme In force
from 1st Januarv. 1951 no bonus is
nayvable on fooderains procured for
internal consumotion. Bonus is allow-
ed on a sliding scale on the basis of
exports and imports In relatlon to
exnort and imoort auotar fixed for
each  State. A note dntsiling the
salient features of the scheme was laid
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on the Table of the House in reply to
Starred Question No. 3451 by  Shri
A. C. Guha on 24th April, 1851.

(d) The bonus scheme was introduc-
ed with effect from 1st January. 1948.
Bonus paid to West Bengal during the
yvears 1948-49. 1049-50 and 1850-51 are
as follows:

Year Proourement Export Total

Bonus Bonus
T Rey T T (Re) T T (ReY
1948-49 87,50,448 87,20.448
1940.50  35,98.768 35,93,768
1950.51  £9,14,300  14,4'3  09,28,8]2

Total 1,82,28,610 14,413 1,82,43,025

Shri Barman: In view of the large
fluctuations of bonus in the years pre-
vious to the change of this bonus pay-
ment scheme, may I know the pro-
curement quota figures in the year
1950 and in-the year 1951 of Wes!
Bengal and how the quota was subse-
quently modified in 1951?

Shri K. M. Munshi: So far as the
Basic Plan in West Bengal is concern-
ed, in 1950 the ceiling of imports wa:
250,000 tons.

Shri Barman: I wanted to know the
procurement quota on which the im-
port and export is based.

Shri K. M. Munshi: I have not got
the information. The statements are
all there. I will have to work it out
if the hon. Member wants a specific
answer.

Shrl Barman: I want to know whe-
ther this procurement quota of a State
is based ad hoc dependin, on the
powers of the procuring officers or are
they based on certain principles on
which the surplus of the growing areas
;ls a;gessed and then this figure s

xed?

Shri K. M. Munshi: The basic quota
is based on certain principles. That
depends on what the State experts to
procure as well as the commitments
of rationing which the State main-
tains for the next year. So the dif-
ference is found and that difference is
put forward by the State. Then there’
is general consultation between the
Centre and the State; they fix up a
particular figure and say ‘This will be
the import quota required by the State’
1 have not got the figures ‘on which
this allotment was based for the
moment.

Shri Barman: Is it a fact that in
our past experience, an area from
which procurement had been made
subsequently became a scarcity area
and food from outside had to be rushed
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ed to that area, and if sc_how many
cases were there in the past?

Shri K. M. Munshi: The rcasons why
what are supposed to be surplus areas
hecome scarcity areas are many, one
of them being the holding capacity of
the farmers or traders, and secondly
nnlitical agitation going or. in  that
District which prevents successful
procurement. Seasonal condition also
is an important factor. Wherever we
find that procurement is not sufficient,
faod is rushed.

Shri A. C. Guha: In view of the
rreat disparity in the  procurement
bonus in the three years, may I ask
if it was due to failure of crop or fail
ure in procurement? :

Shri K. M. Munshi: In 1949-50, it was
due to failure of crops.

Shri A. C. Guha: And in 1950-51?

Shri K. M. Munshi: In 1950-51, I
think they were able to procure most
2f the things.

Shri Amolakh Chand: May I know
how this bonus is utilised by the State
Governments and whether the Govern-
ment of India have issued any instruc-
tions on the subject to the State Gov-
ernments?

Shri K. M. Munshi: The food bonus
is kept to the account of the State con-
cerned. That is given as a grant for
the Grow More Food schemes.

Dr. V. Subramaniam: While fixing
the procurement quota. what is the
percentage of grain left in non-ration-
~4 areas. where grain is procured from
hig mirasdars?

Shri K. M. Munshi: Allowances are
made for their requirements in non-
rationed areas.

Pandit M. B. Bhargava: May I know
whether it is a fact that procurement
during the current rabi in UP. is far
below what was anticipated and what
is tp’e reason for such low procure-
ment?

Shri K. M. Munshi: It is too early
{n say that. The UP. Government
itself felt that this time, the procure-
ment season will be late.

Shri T. N. Singh: In view of the stop-
page of bonus for procurement of
srains for internal requirements, what
do Government propose to do to help
the Grow More Food Campaign which
is suffering from lack of funds?

Shri K. M. Munshi: As a matter of
fa~t. the Grow More Food grants are
not necessarily restricted to the bonus.
The bonus system was introduced in
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the hope that the States would en-
courage exports from that State to
other deficit States. That result was
not achieved. Therefore, there was
no meaning in giving them bonus.
That does not mean that they won't
be given Grow More Food grants.

Shri Satish Chandra: May I know
how do the Government ensure that
the amount of procurement bonus
earned by the States is spent on Grow
More Food schemes and does not form
part of the general revenues of the
States?

Shri K. M. Munshi: The whole
scheme is this. The bonus earned by
a State is kept by the Centre in the
first instance. When Grow More Food
schemes are put forward, first of all
moneys are spent from that bonus for
the benefit of the State. The rest of
it is divided between the Centre and
the State in equal proportions.

Shri A. C. Guha: May I know how
the bonus in West Bengal was spent?
Has the Government got any figures?

Shri K. M. Munshi: They have got
their schemes and food bonus will be
spent on those schemes.

Mr. Speaker: Next question.

PrINCESs ABIDA SULTANA OF BHOPAL

*4372. Shri Dwivedi: Will the Minis-
ter of States be pleased to state:

(a) whether princess heir-spparent
Abida Sultana of Bhopal has announced
tn be a national of Pakistan;

() 1if so, who shall succeed the
Nawab of Bhopal so far as his fortune,
private property and the privy purse
in Tndia are concerned;

(¢) whether the sum of rupees one
lakh being the annual allowance of the
princess is still being paid to her; and

(d) whether she still continues to
retain her right as the heir-apparent of
Bhopal?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) The Government of India have
seen press reports to this effect.

(b) and (d). The question of suc-
ression will be considered when oc-
casion arises.

(¢) The Government of India under-
tand that the allowance is not being
paid at oresent by His Highness the
Nawab of Bhopal.

Shri Dwivedi: I want to know whe-
ther permission and passport neces-
sary for going abroad was obtained
by the puincess when she departed for
Pakistan.
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Shri Gopalaswami: She must have
left with the necessary documents; but
certainly she had no permission to stay
away in Pakistan.

Shri Dwivedi: May I know if the
princess- experienced some difficulty
here or what was the reason why she
left India for Pakistan?

Shri Gopalaswami: 1 would rather
not make an inaccurate answer. 1
should like to have notice.

Dr. Tek Chand: May I enquire
whether the property of the princess
has been declared evacuee property
under the law?

Shri Gopalaswami: Proceedings have
been taken by the Custodian machin-
ery.

Shri Kamath: Has the Nawabzadi
been declared an evacuee so far?

. Shri Gopalaswami: 1 said proceed-
ings have commenced. The procedure
has to be gone through before a dec-
laration can be made.

Thakur Lal ‘Singh: How much
money has the princess taken from
India to Pakistan? Are the Govern-
ment aware?

Shri Gopalaswami: I cannot say
exactly, it must be a few lakhs.

Sardar Sochet Singh: Is payment of
princely allowances conditional upon
their residence in the country?

Shri Gopalaswami: No; but as the
hon. Member knows, remittances of
this description between India and
Pakistan entangle people in the
Evacuee Property law.

Shri Radhelal Vyas: May I know
whether the question of the property
of Sultana Abida was discussed with
the Nawab of Bhopal by the hon.
Minister recently, m the discussions

which he had recently with the Nawab
of Bhopal? v

Shri Gopalaswami: If the hon.
Membe_r refers to the conversations 1
had with the Nawab just a few days
ago, the answer to his question is in
the negative.

Mr. Speaker: Next question.
Paniwala MARARAJS

*4373. Shri Ganamukhi: (a) Will the
Minister of Food and Agriculture be
pleaged to state whether it is a fact
that the experts of Geological Survey
have questioned the merits of water
divining?
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(b) How many Paniwala Maharajs
have been employed by Government?

(c) Are their methods of selection
known and explained on scientific
basis?

(d) What is the amount paid for
every well site selected?

(e) Do they possess geological know-
ledge or only intuitive power?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) Yes.
They have expressed the opinion that
since the procedure adopted by water
diviners is not open to scientiflc in-
vestigation and proof, it cannot be
accepted by people who are trained
in scientific methods. It should also
be remembered that even the results
of Geological Survey can be verified
only by boring as in the case of find-
ings by water diviners.

(b) Only one water diviner popular-
ly known as Paniwala Maharaj has
been employed as a member ol the
Rajasthan Water Board.

(¢) and (e). No. Water divining
or dowsing is now receiving the atten-
tion of modern scientists.

(d) No payment is made on the basis
of ‘every Wwell site selected’.

Shri Ganamukhi: May 1 know whe-
ther the employment of such persons
has been approved by the I.C.AR?

Shri K. M. Munshi: No. This
Paniwala Maharad is employed by the
Rajasthan Water Board.

Shri Ganamukhi: Have the Govern-
ment received any reports from the
Geological experts questioniag the
merits of water divining?

Shri K. M. Munshi: [ think I receiv-
ed one report at one time, But, the
fact is wherever the Paniwala Maharaj
has divined, you find water in spite of
the Geological Experts.

Shri S. N. Das: Ilave the experts of
the Geological Department and this
Paniwala Maharaj ever met to  com-
pare their respective scientific and
intintive knowledge with a view to
coordinate their plans?

Mr. Speaker: Order, order. I think
the best course would be to go to the
next question.

Shri Kamath: What is the answer
to part (e) of the question?

Shri K. M. Munshi: So far as the
scientists are concerned, they are not
likely to agree......

. Shrl Sidhva: Part (d) of the quest-
ion, 8ir.
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Mr. Speaker: The difficulty is the
hon.. Members are carrying on talks.
One Member says part (e); another
says part (d). He may read the
answer in the proceedings. Next
question. The hon. Minister need not
rcpeat that answer. I have called the
next question.

ArRMY HELP 1N FooD SITUATION

*4374. Shri B. R. Bhagat: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the State Government of
Bihar has requested for the help of
the Army in tackling the food situation
in the State; and

(b) if so, in what manner and for
what purpose the help from the army
is contemplated?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) The
Government of India enquired of the
Government of Bihar recently whe-
ther they required any assistance from
the Army in fighting the food scarcity
in Bihar, primarily in the matter of
transport and distribution in view of
the difficulties of communication in
North Bihar which will become worse
with the onset of the monsoon. Follow-
ing this, the Bihar Government have
cxamined their requirements and dis-
cussed the matter with the local Army
Authorities and later with the Minis-
try of Food and Agriculture and the
Ministry of Defence.

(h) The Defence Services have
ngreed to provide assistance in the
matter of transport of foodgrains, of
technical personnel, such as overseers,
for measuring and supervising relief
measures. for repairing and reinforc-
ing road bridges and culverts etc. as
[ar as possible. They are also examin-
ing to what extent they can help the
Bibar Government with a loan of es-
sential materials like pipes required
{or tube-wells and tarpaulin covers.

Shrl B. R. Bhagat: Has the help of
the Army personnel sought by the
Bihar Government started now?

Shri K, M. Munshi: So far the Bihar
Government has not yet indicated
what sort of help they would require
from the Defence Ministry.

Shri B. R. Bhagat: May I know whe-
ther the help of the Army will be
taken for the distribution of food?

Shri K. M. Munshi: No, it is not in-
clvded in the "help required so far,
becausc the Bihar Government is satis-
fled that the present arrangement {s
working satisfactorily,
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Shri Sokan Lal: Will the help extend
to the whole of Bihar and if so, what is
the number of soldiers proposed to be
engaged in this work? -

Shri K. M. Munshi: As a matter of
fact, the whole of this is a hypothetical
question because for the moment, the
Bihar Government has not indicated
the nature and the extent of the assis-
tance which they would require from
the Defence Ministry.

‘Pandit Munishwar Datt Upadhyay:
May 1 know whether certain areas
reclaimed are being allotted to the
Army people for actual cultivation and
production?

Shri K, M. Munshi: I don’t think it
arises from the question, Sir.

Shri 8. N. Das: May I know which of
the non-official agencies outside the
State of Bihar have offered help to the
State of Bihar?

Mr. Speaker: That again will be
going outside the scope of the question.

GANGA WATER TRANSPORT BOARD

*4375. Shrl Krishnanand Rai: will
t}txet Minister of Transport be pleased to
state: .

(a) whether Government are contem-
plating to set up a Ganga Water
Transport Board;

(b) if so, the purpose and the
personnel of the Board:

(¢) whether the Board will soon start
a pilot project.for towing country boats
on Ganga; and

(d) whether Government are getting
some technical help from the U.N. in
this scheme and if so, in what way?

The Minister of State for Trans-
|zox)'t ?nd Rallways (Shri Santhanam):
a es. !

(b) (i) The Board will co-ordinate
the activities of the different Govern-
ments in regard to Inland Water Trans-
port development and consider their
proposals relating to the development
of traffic over particular stretches of
the river Ganga, the maintenance of
the channel, steps to increase the depth
of the channel wherever necessary,
administrative problems arising out ot
registration and licensing of vessels,
inter-State questions relating to move-
ment of goods by river, amenities for
passengers, fixation of passenger and
{reight rates and other cognate mat~
ers.

(ii) The Board will consist of a re-
presentative each of the State Gove
ernments of West Bengal, Bihar,
Assam and U.P. and one representative
of the Central Water Power Commission
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with the Secretary, Ministry of Trans-
port as Chairman and will have power
to co-opt representatives of other in-
terests corcerned like Railways,
Steamer Companies and port autho-
rity.

() and (d). The Government of
India are considering a proposal to
«eek the assistance of the United
Nations Technical Assistance Admini-
stration for arranging a pilot project
to test the feasibility of towing country
boats by shallow draft tugs. The
assistance to be sought will include
the supply of tugs and the loan of the
services of top technical experts for
operating and guiding the project.

Shri Krishnanand Ral: May I know
whether any agreements have been ar-
rived at by the Government of India
with any foreign Governments for
providing experts and machinery for
the work at these ports?

Shri Santhanam: I don't think there
are ports etc. in the river Ganga for
which this equipment etc. may be
required.

Shri Sohan Lal: May I know from
which place will this towing service
start?

Shri Santhanam: That has not yet
been settled.

Shri A. C._.Guha: Will the jurisdiction
of this board extend to the delta areas
also or will it be confined only to the
upper portions of the Ganga?

Shri Santhanam: I think this board
will have jurisdiction over the entire
Ganga.

"Shri A. C. Guha: Including the delta
area?

Shri Amolakh Chand: Will the Cen-
tral Government meet the expenditure
on this board or will it be shared by
the Provincial Governments?

. Shri Santhanam: The present plan
is that both the Central and the State
tGovernments will meet the expendi-
ure.

Shri Amolakh Chand: May I know
)vhether the new Paddle Steamer
‘The Yamuna” built at Glasgow on
the order of the Oudh-Tirhut Railways

will be able to ply between Allahabad
and Buxar?

. Shri Santhanam: The railway ferry
is only for the railway ghats.

. 8hri Shiv Charan Lal: By which time
is this project expected to be com-
pleted?

107 P. S. Deb.
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Shri Santhanam: It has not m
started, we are just considering
starting of it.

WRECKAGE OF “MALABAR PRINCESS"

*4376. Dr. Ram Subhag Singh: Wil
the Minister of Communications be
pleased to state:

(a) whether the survey of the wreck-
age of the Indian airliner ‘Malabar
Princess” has been undertaken; and

(b) whether the bodies of any of the
victims of that wreckage have been
found? ‘

The Minister of Communications
(Shri Kidwal): (a) Not yet, but it is
proposed to be undertaken ver
shortly as soon as the weather condi-
tions permit.

(b) Does not arise.

Dr. Ram Subhag Singh: May I know
whether Government propose to send
a party to ascend the summit of the
hill where the dead people are lying?

Shri Kidwai: The part{ was to have
started the work in April. But owing
to heavy snow fall early this year it
could not be done. It is hoped that
weather conditions will be better by
the close of this month or early next
month and then it will be possible for
the party to proceed.

Shri Kamath: Has any enquiry been
ordered into this accident?

Shri Kidwai: I presume it is in
French territory that this accident oc-
curred and the French Government
will order the enquiry.

Shri Sidhva: May I know whather
the crew of the Indian airliner were
insured and if so for what amount?
We know that under the civil aviation
rules they have to insure their lives.

Shri Kidwai: This question did not
refer to insurance. I hope the hon.
Member has seen the rules.

CENTRAL. TRACTOR ORGANISATION

*4377. Shri Kshudiram Mahata: Wil

the Minister of Food and Agriculture
be pleased to state:

(a) the total amount of capital out-
lay up till now for the formation of
the Central Tractor Organisation;

(b) the amount of money spent on
the maintenance and working Includin
pay etc.. of the Central Tractor 0r¢an£

sation since its inception up till now;
and

(c) the area of lands reclai :
till now by {t? med up

The Minister of Food d Agriva)-
ture (Shri K. M. Mmlu):.(.a) and (b).
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The total amount of capital outlay is
Rs. 4,97,25,546 upto the 31st March.
1961. Of this sum, a total amount of
Rs. 1,12,00,891 was spent on the main-
tenance and working, including pay
etc. of the Central Tractor Organisa-
tion. Details of expenditure incurred
are given in the statement placed on
‘the Table of the House. | See Appendix
XXV, annexure No. 46.]

(c) The total area reclaimed upto
the 30th April, 1951 is 3,83,337 acres.

Shri Kshudiram Mahata: For how
many days in the year is this organi-
sation engaged in reclamation work

* and what other work does it do during
the other days?

8hri K. M. Munshi: During the mon-
soon months evidently the Tractor
Organisation cannot work. It works,
I think from about October-November
to the end of May.

Shri Kshudiram Mahata: But the
latter portion of my question has not
been answered, Sir. 1 asked what
3ther work does it do during the other

ays.

Shri K. M. Munshi: How can the
tractors work in the monsoon? There
is no other work that the tractors can
do except tilling the soil.

Shri Kshudiram Mahata: What
about the staff?

Shri K M. Munshi: Staff? I shall
enquire; I don't think they are doing
anything during monsoon.

Shri Sidhva: May I know, Sir, whe-
ther the organisation is self-supporting
and whether there was any loss or
profit in the last year.

Shri K. M. Munshi: So far as last
year is concerned, there is still some
recovery of rent from the agricultur-
ists, and no accounts have been made
up so far as the last year's accounts
are concerned.

8Shri Sidhva: I want to know whe-
ther there was a profit or loss last
year and the year previous to that?

Shri K. M. Munshi: It is worked on
a no-profit and no-loss basis.

Shri Sidhva: What was the profit

Mr. Speaker: He has said that for
last year the recovery work is going
an.

Shri Kshudiram Mahata: What is the
aver?age cost of reclaimed land per
acre
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Shri K. M. Munshi: As regards old
tractors, the rate is Rs. 17-8-0 per
tractor hour and as regard the kans
reclamation it is Rs. 52 per acre and
for jungle clearance it is Rs. 130 per
acre.

Dr. Deshmukh: Sir, my hon. friend
here wanted to know what is the
average cost per acre for this reclama-
tion.

Shri K. M. Munshi: Rs. §2 per acre
is calculated on the basis of the actual
cost to Government.

Shri Hussain Imam: What is the
amount outstanding from the State
gov;:mments for the work of reclama-

on

Shri K. M. Munshi: I have not got
the figures here with me. But about
Rs. 67 lakhs have been recovered from
the States—I am speaking subject to
correction.

Several Hon. Members rose—

Mr. Speaker: It is not possible to
satisfy half a dozen Members. We
are, I am afraid, going into details.
We now go to the next question.

v

INDIAN AGRICULTURAL RESEARCH
INSTITUTE

“4378. Shri Kshudiram Mahata: Will
the Minister of Food and Agriculture
be pleased to state the annual expendi-
ture incurred on Indian Agricultural
Research Institute at Delhi?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): The annual
expenditure incurred on the Institute
and its sub-stations at Pusa and Karnal
during the last three years is as
follows:

1048 49 1040-50 1960 81
R, Re. Re.
20,26,934  20,50,845  £0,50,700

(Provisional tiguros.)

Shri Kshudiram Mahata: May I know
the main functions of this institution
and how the tillers or the producers
are actually benefited out of this insti-
tution? i

Shri K. M. Munshi: They are research
institutions and they carry on research-
es and all researches carried on by the
I. R. 1. have been summarised in my
answer to a previous question which
was given only recently on the 7th
April, 1950 to which I would refer the
hon. Member.
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AGRICULTURAL FARMS

*4379 Shri Kshudiram Mahata: Will
the Minister of Food and Agriculture
be pleased to state:

(¢) the number of Government agri-

cultural farms, if any, in the Centrally _

Administered Areas;:

(b) the total acreage of lands and
the number of dilferent grades of ex-
perts attached to these farms
including administrative heads of such
farms;

(¢) the total annual expenditure for
all these farms including pay, imple-
ments and land tax etc.;

(d) the total income in terms of
money annually from these farms; and

(e) the number of officers having
B.Sc. degree or post-graduate degree
attached to these farms?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) to (e).
The information is being collected and
will be furnished when ready.

PROCUREMENT IN UTTAR PRADESH

*4380. Shri Amolakh Chand: (u) Will
the Minister pf Food and Agriculture
be pleased to state the progress of
procurement in Uttar Pradesh from 1st
April, 19517

(b) What was the amount of food
grains procured last year during the
corresponding period?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) From
1st April, 1951 up to Srd May. 1951,
(the latest date for which reports have
been received) the U. P. Government
procured 19,401 tons of foodgrains,
consisting of 10,361 tons rice,* 4,743
tons wheat and 4,297 tons other grains.

(b) The quantity procured during
the corresponding peu%d of 1950 was
28,331 tons consisting of 14,064 tons
rice, 8,361 tons wheat and 5,906 tons
other grains.

Shri Amolakh Chand: May I know
the reason for the decrease in the pro-
curement?

Shrli K. M. Munshi: ‘(here were un-
expected rains in the month of March
1951 which had the effect of postpon-
ing the harvest. According to the re-
port received from the U. P. Govern-
ment there was likely to be a fort-
night's delay in the commencement of
the main rabi harvest. In fact, during
the months of January to March, 1951
the U. P. Government procured more
foodgrains than during the correspond-
ing months of 1950. The other reason
was immediately after the Kharif har-
vest an increase of Rs. 2 per maund
was allowed for millets and maize as
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a special case upto 15th February, 1981
to enable the State Governments to
mop up all available surpluses. This
having been achieved, the procurement
after the restoration of the original
le%wer price level, has naturally decreas-

.

Shri Amolakh Chand: Is it not a fact
that the food control policy of the Gov-
ernment of India was responsible for
this decrease in procurement of grams?

Shri K. M. Munshi: That is the ver-
sion of the U. P. Government.

Shri Amolakh Chand: May I know
what were the reasons for the decon-
trol of grams and what were the
reasons for restorl.n&‘it again and what
was the time dur which this de-
control question was pending?

Shri K. M. Munshi: The reasons for
decontrol of grams last year are well
known. Surplus Provinces had any
amount of gram and they had banned
exports in order to keep it themselves
and the price in the surplus States of
gram was Rs. 9-8-0 to Rs. 10-8-0 while
in places like Madras the price rose to
Rs. 60. In order to equalize the distri-
bution, gram had to be decontrolled.
It continued to decontrolled
this year because the Government of
India had no central reserve for the
use of extremely deficit States like
Bihar and it was essential that the
gram which was produced in very
large quantities in the surplus States
should circulate freely. Recently how-
ever the U. P. Government pressed the
Government of India to reconsider the
question and in view of the fact that
the Eastern U. P. i{s more or less hav-
ing conditions similar to Bihar—same
scarcity conditions as in Bihar—the
Government of India has now permit-
:’ed the U. P. Government to impose the
an.

8hri Amolakh Chand: Is it not a fact
that the decontrol is not limited only
to U. P. but to all Governments?

Shri K. M. Munshi: The decontrol
extends to the whole of India but now
power has been given to two States
which claim to be defleit viz,, U. P. sna
‘Rajasthan to impose the control on
ram.

Shri Kamath: From reports avail-
able, has the work of rocurement in
Uttar Pradesh recelvef an  impetus
after the Prime Minister's recent
speech at Bulandshahar calling upon
the people of U. P. to come to the aid
of Bihar and Madras?

Shri K. M. Munshi: I should like to
have notice of it. I do not know
exactly the position.
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Shri Kamath: No, no. Speech in
Bulandshahar, not position......

Mr. Speaker: Order. order.

Shri J. R. Kapoor: Is it a fact that
the removal of control on gram last
year resulted in removal of the scarcity
of gram in those Provinces where gram
was scarce and it also brought relief
to those Provinces where gram was in
abundance bringing additional profit to
the farmers?

Shri K. M. Munshi: The answer is
in the affirmative.

MODEL AGRICULTURAL FARMS

*4381. . Pandit. Munishwar Datt
Upadhyay: (a) Will the Minister of
Food and Agriculture be pleased to
state whether there are (Central)
Government experimental or model
agricultural farms in the country?

. (l":’) Are they working on profit or
1088?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.

(b) The farms being experimental,
dre not worked on commercial basis.

. Pandit Munishwar Datt Upadhyay:
May I know whether these farms have
actually been working at a loss?

Shri K. M. Munshi: They are work-
ing at a loss if you take it in a com-
mercial sense. They are intended to
conduct experiments in and enrich the
country by their results.

Shri Satish Chandra: Is it a fact that
the experimental farm at Karnal has
recenily been converted into a dairy
farm and if so, why?

Shri K. M. Munshl: As a matter of
fact the Karnal farm was always in-
tended as an experimental dairy farm.
It is being continued as a dairy farm:
the agricultural experiments that were
carried on were not successful and
therefore they had to be closed.

Pandit Munishwar Datt Upadhyay:
Is it the object of this scheme of a
model farm to show to kisans, tenants
and cultivators that they should in
that manner cultivate land to produce
more 8o that they may have profit?

. Shri K. M. Munshi: The hon. Mem-
ver Is confounding experimental farms
with model farms. The experimental
farms are not intended for giving
me‘de’ to the farmers.:

Shri Shiv Charan Lal: The question
s about experimental or model fsims
and the auswer was ‘yes’. Does it

mean there are model farms and they
are running at a loss?
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Shri K. M. Munshi: The experimen-
tal research farm is quite different
from the model farm.

Ch. Ranbir Singh: May I know whe-
ther the cost of production on these
farms is higher or lower than the yield?

Shri K. M. Munshi: Do you mean in
experimental research farms?

Mr. Speaker: The reply is obvious.

Pandit Munishwar Datt Upadhyay:
Are there model farms or not?

Shri K. M. Munshi: The Government
of India have no model farms of their
own.

LANDING CHARGES OF AIRCRAFTS

*4382. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Communications be pleased to state
what are the landing charges of our
aircrafts in India?

(b) How do they compare with land-
ing charges of aircrafts in UK., U.S.A.,
France, Holland and Argentine?

The Minister of Communications
(8hri Kidwai): (a) The. information
was given in my reply to part (i) of
Dr. M. M. Das’s Starred Question No.
3456 on the 24th April, 1951.

(b) I place a statement on the Table.
|See Appendix XXV, annexure No.
47.]

Shri Hussain Imam: Can the hon.
Minister explain the vast difference
between the landing charges for U. K.
and India and also of the U. S. A. and
India?

Shri Kidwai: That explains it. We
have laid the charges according to the
capacity of our liners to pay and on the
basis of our expenses.

Shri Hussain Imam: The answer was
that it is yearly half the Indian land-
ing charge.

Mr. Speaker: Whatever it may be,
the answer is there. Il is according to
our conditions here.

TRANSPORT OF BETEL LEAVES

*4383. Shri S. C. Samanta: Will the
IVtIixtxister of Railways be pleased to
state:

(a) the number of Railway Stations
on Bengal Nagpur Railway from which
betel leaves are transported to different
parts of India; and

(b) whether it is not a fact that betel
leaves being one of the perishable
goods, they are carried by Passenger
trains and not by Parcels Express?
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The Minister of State for Transport
and Bailways (Shri Santhanam): (a)
Thirty-three.

(b) Betel leaves are despatched by
Passenger trains and also by Parcels
Express trains on sections where such
trains are running.

Shri 8. C. Samanta: May I know
whether the hon. Minister or the Rail-
way Board have received complaints
from betel leaves growers in  those
areas that due to lack of proper trans-
port they are undergoing heavy loss?

Shri Santhanam: I remember to have
received some complaints and I im-
mediately instructed that the matter
should be inquired into and remedied.

Shri S. C. Samanta: Is it a fact that
the 12 Up and 14 Up used tc stop at
Machada but the stoppage has been
abolished and now another train stops
there only for a minute?

Shri Santhanam: I cannot be expect-
ed to know the detailed timings of
particular trains at particular stations.

S8hri Kamath: Is the transport of
pan governed by the same rules on all
the railways or by different rules on
different ratlways?

Shri Santhanam: (f the hon. Mem-
ber refers to the freight it is the same
throughout. Of course the pan ras to
be carried by different trains on dif-
ferent railways.

Shri Amolakh Chand: Is it a fact that
betel leaves are transported by air also
from Madras. Delhi and Banaras?

Shri Santhanam: Yes. some quantity
is being transported by air.

Shri 8. C. Samanta: Betel leaves
being perishable gnods how can it be
transported by Parcels £xpress trains
to long distances?

Shri Santhanam: Some kinds of pan
can stand eight to ten days. In fact
they are being carried from the Scuth
to North India and they last. It de-
pends upor the quality of the pan,

KARNAL DAIRY RESEARCH INSTITUTE
(AuDIT)

*4384. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agricul-
ture be pleased to state whether any
audit has been made of the accounts
of the Karnal Dairy Research Institute
by any audit party of the Accountant
General of Central Revenues?

(b) If so, has that audit party made

any recommendation in regard to the
financia! ~ssition of that Institute?
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The Minister of Food and Agrieul-
ture (Shri K. M. Munshi): (a) By the
Karnal Dairy Research Institute the
hon. Member is presuinably referring
to the Sub-station of the LARI. at
Karnal where an experumental dairy
herd was maintained. if so, the audit
note on the accouuts of the Sub-station
for 1949-50 was received.

(b) The note recommends that steps
should be taken to make the Dairy at
least self-sufficient, if not a profitable
concern.

Dr. Ram Subhag Singh: May I know
whether according to the annual in-
come and expenditure of that Dairy
Institute the working of the Institute
resulted in any profit?

Shri K. M. Munshi: The expenditure
is Rs. 1,20,000 during the year, while
the receipts from the dairy are only
Rs. 42,346 in the year 1949-56. 7The
deficit therefore was about Rs. 77,000.

Dr. Ram Subhag Slugh: Is it a fact
that on the disbandment -f the Jubbul-
pore Institute the catlle were trans-
ported to Karnal and were auctioned
there? Why were the cattle at all sent
to Karnal rather thaa being auctioned
at Jubbulpore, so that the transport
charges could be saved?

Shri K. M. Munshi: I do not think
the hon. Member’s informatinn is cor-
rect. The Government of India had
two farms, one at Karna! and the other
at Jubbulpore. When it was found
that the latter was running « large
deficit, the Jubbulpore farm was hand-
ed over to the Rehabilitation Ministry
for the land being distributed to the
refugees. As regards the specialised
herd there, it was transferred to Karnal
in order to preserve the herd. No kind
of auction of these pedigree herds that
I know of ever took place. .r would
have been in national interests.

Dr. Ram Subhag Singh: In view of
the fact that the Karnal Institute 1is
running at a loss. may 1 know whe-
ther this Institute also would be dis-
Hunded like the Jubbulpore Institute?”

Mr. Speaker: Order, order. It is a
suggestion for action.

Shri Satish Chandra: [muiedia‘ely
before the reorganisation of the Karnal
farm. is it a fact that the officer in
charge of that farm was neither an
agronamist nor a dairy cxpert”

Shri K. M. Munshi: The otficer in
charge was removed from his charge
of the Karnal farm and another mnre
competent person was pul in his piace

Shri Brajeshwar Prasad: It it a fact
that different breeds r? cattle are
herded indiscriminately at Karnal?
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Shri K. M. Munshi: I do not think
80.

Mr. Speaker: Order, order let us go
to the next question.

‘OWN YOUR TELEPHONE' SCHEME

*4385. Shri Sidhva: (a) Will the
Minister of Communications be pleased
to state how many number of tele-
phones still remain to be installed under
the ‘Own Your Own Telephone'
Scheme?

(b) When are they likely to get the
telephones?

(c) What is the number of displaced
persons on the waiting list for the
demand of telephones, State-wise?

(d) How many displaced persons have
so far been provided with telephones
and when remainders are likely to be
installed?

(e) What 1is the position of key
boards and plants for installation of
new phones in Bombay, Calcutta,
Madras, Delhi, Cawnpore, Lucknow,
Nagpur, Patna and Simla?

The Minister of Communications
(S:lr)l Kidwai): (a) 2022 (on 8th May,
19 .

(b) The installation of e«iuipment is
already in progress at al stations
where telephones under the ‘Own Ycur
Telephone’ Scheme are pending instal-
lation; most of the conneclions will
be given by the end of 1951.

(c) to (e). A statemant is laid on
the Table of the House. [See Appendix
XXV, annexure No. 42.]

Shri Sidhva: It appears from the
statement that in Calcutta a further
installation of 3,330 !incs in Burrabazar
and of 4,000 lines in Calcutta Hare
Street Exchange is in progress. When
are they likely to be comnpleted?

Shri Kidwal: in the nrext few months.

Shri Sidhva: As regards Madras it is
stated that further 3000 lines equip-
ment will be orde:ed when the ap-
proval of the Standing Finance Com-
mittee has been accorded. ;What is ihe
cost of this scheme?

Shri Kidwal: The other day I
answered the question of the cost in
every detail.

Shri Sidhva: What is the total
amount?

Shri Kidwai: The total am.unt was
moentioned at that time, that is only
four days ago.

Shri Hussain Imam: Wher, do the
Government expect to complete {he
new telephone exchange in Calcutta?
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Shri Kidwal: I do not kncw about
what exchange the hon. Member is
asking the question.

Shri Hussain Imam: The exchange
at the Dalhousie Square.

wg;u'l Kidwai: [ hope by the end of

Shri A. C. Guha: What is the num-
ber of applicants stiil on the waiting
list in Calcutta?

Shri Kidwal: The question was only
about the ‘Own Your Own Telephone’
Scheme.

Shri A. C. Guha: Under that scheme.
Shri Kidwal: It is in the statement.

TRANSPORT CHARGES OF IMPORTED
Foob GRAINS

*4386. Shri Sidhva: (a) Will the
Minister of Food and Agriculture be
pleased to state what is the amount of
port charges paid to various Port
Trusts in India for import of various
kinds of food grains into India for the
years 1948, 1949 and 1950, each year
separately?

(b) Was any concession made by the
P. T. Board or was it the usual schedul-
ed rate?

(¢) How much amount of sea freight
for import of the food grains from
foreign countries to Indian ports was
paid during the same period?

(d) What was the amount of Railway
freight and other transport charges
paid for internal movement of the food
grains?

The Minister of Food and Agri-
culture (Shri K. M. Mumshi): (a). (b)
and (d). The information s not
readily available.

(c) The amount of {reight paid dur-
ing 1948, 1949 and 1950 is as follows:

1948 1552 crores
1949 14:14
1950 333 "

Shri Sidhva: May I know why the in-
formation regarding the charges pald
to the Port Trusts 1s not readily avafl-
able?” They must be available in the
statistics maintained in the Food Minis-
try which show the tolal expenditure
incurred in the handling of grains at
the ports.

Shri K. M. Munshi: Il is not consi-
dered necessary {o maintain detaliled
accounts for every individual item of
expenditure. I have therefore to col-
lect the information regarding the
Port Trust charges pald in respect of
every single consignment.
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Shri Sidhva: Was any concession
given by the Port Trusts in view of the
large quantities of food imported by
the Government of India for essential
purposes?

Shri K. M. Munshi: | am not aware.
I will make enquiries.

Shri Sidhva: After ascertaining whe-
ther Government have paid the full
amount, will they ask the Port Trusts
to give them the concession?

Mr. Speaker: Order, order.

Shri Hussain Imam: What part of
the freight was paid to Indian regis-
tered companies and what part to
foreign companies?

Shri K. M. Munshi: So far as freight
is concerned it is generally paid by the
administration which receives  the
goods. The information wil! require
considerable time to gather.

Shri Sidhva: The freight paid in
1950 is said to be 833 crores as against
14'14 crores in 1949. Am I to under-
stand that the quantity received in
1950? was less than in the previous
year

Shrl K. M. Munshi: The import was
less and that is how our troubles began
last year. The imports last year were
much less than the imports of the pre-
vious year and my hon. friend himself
has complained about it;

WRITTEN ANSWERS TO QUESTIONS
CosT OF ADVERTISING

*4387. Prof. K. T. Shah: (a) Will the
Minister of Railways be pleased to
state the total cost on account of ad-
vertisement incurred by his Ministry
in the years 1948-49, 1949-50 and 1950-
51 for which ‘Government had to make
payments inter-departmentally and also
state the cost of the Government
Gazettes, in connection with Railway
Ministry’s notiflcations?

(b) What was the total cost in 1948-
49, 1949750 and 1950-51 of periodical
publications issued directly by his
Ministry?

(¢) What was the total of chirges in

1948-49, 1949-50 and 1950-51 for exhibi-
tion of Railway notices?

(d) What was the revenue derived in
the years 1943-49, 1949-50 and 1950-51
by his Ministry from private adver-
tisement?

The Minister of State for Tansport
and Mwm (Shri Saathamam): (a)
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Cost incurred by Indian Railways on
account of advertisements was:

Rs.
1948-49 12,97,952
1949-50 19,15,191
1950-61 12,21,686

No debit is raised against Ministry
of Railways for this Ministry’s noti-
Iﬂcdait‘;ons published in the Gazette of
ndia.

(b) Cost of periodical publications
issued by Indian Railways and the
Railway Board was:

Ras.
1948-49 12,651,400
1948-50 14,78,605
1950-51 12,25,327

(c) Cost of exhibition of Railway
notices was:

Ra.
1948-49 1,848
1949-50 4,760
1950-51 1,909

(d) Revenue derived from private
advertisements was:

Rs.
1948-49 7,856,043
1940-50 8,72,880
1950-51 11.68,846

CoST Or ADVERTISING

*4388. Prof. K. T. Shah: (a) Will the
Minister of Transport be pleased to
state the total cost of advertisement
incurred by the Ministry of Transport
in the years 1948-49, 1949-50 and 1950-
61 for which Government had to pay
inter-departmentally and also state
the cost of Government Gazettes in
connection with notifications issued by
the Ministry?

(b) What was the cost incurred in
the years 1948-49, 1948-50 and 1960-51
of periodical publications issued by the
Ministry?

The Minister of State for Tansport
and Railways (Shri Santhanam): (a)
No advertisement necessitating inter-
departmental adjustment of expendi-
ture was issued by the Ministry of
Transport during the years 1eferred to.
The following expenditure was incur-
red on advertisement placed directly
in newspapers:

1948-49 Rs. 1552
1949-50 Rs. 2870-9-0
1950-51 Rs. 5756.

No payment is involved in respect of
the cost of notifications issued by the
n%lnhtry of Transport in the Gazette
of India.

(b) The Ministry of Trunsport de
not put out any periodical publications.
But, certain pamphlets, guide bhooks
etc. have been issued for the promotion
of tourist traffie.
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CoST OF ADVERTISTING

*4389. Prof. K. T. Shah: (a) Will the
Minister of Communications be pleased
to state what was the total cost of
advertising incurred by the Ministry in
the years 1948-49, 1949-50 and 1950-51
for whici Government had to make
payments inter-departmentally, as also
of Government Gazettes in connection
with the notifications of his Ministry?

(b) What was the total cost of
periodical or other publications issued
by his Ministry during the same period?

(c) What was the total of those
charges during the same period for
exhibiting public notices of the
Ministry?

The Minister of Communications
(Shri Kidwai): (a) to (c). I lay on
the Table of the House a statement
glving the information.

STATEMENT
194849 1049.50  1950.51
T Nl N Nil
(b) Rs. 1,!0,273  Ras. 83,764 Rs. 25,215

(o) Rs. 1,398  Ra. 18,837 Rs. 5.8.8

CeENTRAL CocoNuT COMMITTEE

*4390. Shri Rudrappa: (a) Will the
Minister of Food and Agriculture be
pleased to state the total budget of the
Central Coconut Committee for the
year 1950-51?

(b) What is the amount spent for the
improvement of coconut cultivation in
the year 1950-51?

(c) How many Central Coconut Re-
search stations have been started and
what is the amount spent on these re-
search institutions in the year 1850-517

(d) Does the Committee intend to
start any coconut research institution
in Mysore State and if not, what action
has been taken by the Committee to
ismptxéove coconut cultivation of Mysore

tate?

The Minister of Fkoud and -
cylture (Shri K. M, Munshi): (a) The
total budget of the Indian Central
Coconut Committee for the year 1950-
51 was Rs. 9,86,000.

(b) There are no separate flgures {o
show the amount spent exclusively for
the improvement of coconut cultiva-
tion. However, a sum of Rs. 4,46,000
was actually spent by the Committee
during the year 1050-61 which infer
ulia includes expenses on Administra-
tion, Research etc.
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(¢) Two Central Coconut Reseurch
Stations have so far been started and
a sum of Rs. 2,42,000 was spent on
them during the year 1950-31.

(d) Yes, the matter will be consi-
dered if the Mysore Government comes
up with any such proposal.

Fooh FROM ABROAD

*4391. Prof. S. L. Saksena: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total amount of food which
the various countries in the world have
promised to supply to India in the
year 1951-52;

(b) the total amount of food for
which firm contracts have been made
with each of the various countries and
the terms thereof; and

(c) the comparative cost of various
kinds of food from the varfous
countries?

Thc Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) and
(b). Plans for food imports are drawn
up by calendar years. Firm purchases
made in 1951 to date inclucﬁng the
carryover of unshipped quantities pur-
chased in 1950 are shown in the attach-
ed Statement. [See Appendix XXV
annexure No. 49.] Negotiations for
further purchases are in hand.

The bulk of wheat and flour has been -
purchased under the International
Wheat Agreement. With the exception-
of wheat from Argentine and U.S.S.R.
and some rice from China and Burma
purchases have been made on direct
cash payment basis.

(¢) The present estimate of the
average c. and f. cost of foodgrains is
as under:

Wheat Rs. 14-14-0 per md. in pulk.

_Flour Rs. 20-4-0 per md. in bags. “

Rice (fine) Rs. 25-12-0 per md. L\’

bags

Rice (coarse) Rs. 21-15-0 per md. in
bags.

Brokens Rs. 18-10-0 per md. in

bags.
Milo Rs. 10-8-0 per md. in bags.

It will not be desirable to disclose
the comparative cost of various kince
(t)‘i foodgrains from the various cowi-
ries.

WHEAT AND RICE UNDER INDO-
PAKiSTAN TRADE AGREEMENT

*4392. Shri Sidhva: (a) Wil the
Minister of Food and Agriculture be
pleased to state how much quantity of
rict: and wheat has actually arrived in
India under thc recent Indo-Pakistan
Trade Agreement?
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(b) What is the balance to Le sup-
plied and within what period?

(c) Did Pakistan offer inferior qua-
lity of rice or wheat?

(d) If so, what was the quantity and
was the same rejected or accepted by
India?

(e) Is the delay in shipping due to
non-availability of freight or other
causes?

(f) Was the rejected rice or wheat
replaced by good quality of rice of
wheat?

(g) What quality of rice was agreed
upon under the Indo-Pakistan agree-
ment?

(h) How does the amount for pay-
ment to India and Pakistan for goods
received and sent under the said Agree-
ment adjusted?

The Minister of Food and Agri-
culture (Shri K. M. Munshl): (a)
51,313 tons of rice was received by
15th May, 1951.

(b) 1,08,087 tons upto 30th June,
1951, 99,000 tons upto 31st December,
1951 and 4,25,000 tons upto 31st Octo-
ber, 1952.

(c) and (d). 6,600 tons of Baluchi-
stan rice was offered on “as is where
is” ex godown basis. This quantity on
inspection was found to be inferior in
quality and was rejected.

About 8,000 tons of Sind red and
Nara rice was found to be heavily
weevilled. 2,800 tons of this quality has
been shipped and about 5,000 tons
remains to be shipped. Negotiations
in respect of this are in progress.

(e) There is no delay mn shipment.

(f) No. The agreement did not pro-
vide for replacement.

(g) 24,000 tons of rice from East
Pakistan, 6,600 tons of rice from
Baluchistan and 600 tons of rice from
West Punjab was to be supplied on
“as is where is” ex godown basis as
regards quality and the Government
of India had the right to reject these
quantities if they found the quality to
be unacceptable. The balance quantity
of rice from Sind was offered on the
?:sis of fair average quality of the
y Op_

(h) This grain is being purchased
for cash.

Curtrvasix Ramwway Laxp

*4383. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
Pleased to refer to the answer given to
my Starred Question No. 736 asked on

107 P. S. Deb.
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Tth December 1950, regarding cultiv-
able Raillway land and state:

(a) whether the list of surplus culti-
vable Railway land belonging to B.N.,
G.IP, and Assam Railways have been
furnished to the State Governments
concerned;

(b) if so, how much area has been
allotted and to whom; and

(c) how much money crop and food
crop are expected from those areas
this year and next year?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) and
(b). Complete lists are not yet ready
and the Railway Administrations are
taking action in regard to the allot-
ment of lands to the States for pur-
poses of cultivation. The B. N. and
Assam Railways have already made
available to the State Governments
2,577 and 1071 acres respectively. A
statement giving the detailed State-
wise distribution is laid on the Table
of the House.

(c) Allotment of these lands to culti-
vators is made by the State Govern-
ments and this information is not avail-
able with the Central Government

STATEMENT

The area leased out to the various State
Governments by the B. N. and Assam Radl-
ways.

B. N. Railway— (aores)
West Bengal, 268
Bihar, 1,118
Orissa, 1,008
Madras, 108
Madhya Pradesh, 3

Total, 2,877

Assam Railway—

West Bengal, 047
Bihar, 184
1,071

——

Grand Total 8,048

. COMMUNICATIONS WORKS

*4394. Shri J. N. Hagarika: Will the
Minister of Communications be pleas-
ed to state when will the following
works be taken up and completed—
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@i l submarine cnblps Aacross
the i tra between Gauhati apd
North Gauhati and

(ii) laying local end cables from
Gauhati Telegraph Office to ‘Sauhati
C.rner‘!

e Minister of Communications
(Shr) Kidwal): (i) and (ii). Both
these works are scheduled to be taken
up and completed during the current
financial year.

TELEGRAPE LINES

*4395. Shri J. N. ; {a) Will
the Minister of Com cations be
pleased fo state whether the construe-
t,bnolte aph lin e hetween Aijah

Lu.}rule in Lushal Hills has been

(b) If so, how long will i take to
complete?

The Mipister of ommuRicaiions
(Shsi Kigwal): () and (b). In 1948,
a project for constructing a land line
between Lungleh and Ai ah was pre-
pared. Ip view of the difficult country
thro which the lines were to be don-
struc that project has been aban-
doped. Instead it has been decided to
establish a wireless link between
Gauhati and Lungleh. It should be
ready by September, 1951.

PoLiTicAL PENSIONS

*4396. Shri Raj Kanwar: Will  the
Minister of States be pleased to stafe:

(a) whether any political pensions
have been (i) newly sanctioned, or (ii)
diiﬁ%ontinued since the 15th Augus
1947;

(b) if so, the brief particulars there-
of and the reasons therefor; and

(c) whether it is proposed to notify
the creation and discontinuance of such
pensions in the Gazette of India?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) to (c). No new political pensions
have heen sanctioned after the 15th
August, 1947. The Government of
Indla are now conducting a review of
all political pensions paid from Central
Revenues and a statement of the action
taken will be placed on the Table of
the House when the review is com-

pleted

CENTRAL Roap FuUND

*4397. Shri M. Naik: (a) Will the
Minister of Tramsport be pleased to
state the amount of money at the cre-
dit of the Central Road Fund at the
end of the last financial year?

(b) What is the basis allocations
made put of the fund fo different
States?
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(c) What are the proposed State-
wise allocatiops to the States for the
current yegr?

“ghe mmter of State (%r T&:nsport)
ways anthanam

(a) Bs. 830 lakhs

(b) Consumption ot taxed motm'
spirit other than motor spirit used in
avjation, in the various States during
the calendar year ending during the
financial year concerned, % accordance
with para. $(1)(b) of the Resolution on
Road Development.

(c) Allocations for the revenue
current year will be
known in the second half of 1952-53, as
the revenue for the current year can-
nfot “t:ie determined till its accounts are
[ .

ViLLAGE PosT OFrices IN MADRAS

*4308. Shri R. Snbm (a) Wﬂl
the Minister of Com?:)
pleased to state the total numb%
village post-offices and village
masters working therein at present in
Madras State?

(b) How many of such post ‘)mces
are located in Scheduled Castes are
and how many of the village Pos
masters belong o the chedul.ed
Castes?

(c) How is the appointment -inade
and what are the requisite Jualifica-
tions for being appointed as a Post-
master?

of Communications

ri Kjdwal) (a) 9,926 Extra-Depart-
mental E?OSt offices and an equal num-
ber of tra-Departmental Branch and
Sub-Postmaste.

(b) 128 and 77 respectively.

(c) Extrg Departmental Postmasters
are selected from amongst local resi-
dents—school teachers, local Board em-
ployees, Station Masters, Refired Gov-
ernment servants—of the places where
the offices are situated. The essential
qualxlmﬂm are that they should pos-
sess independent means of income and
be c:pable of performing the post office
WOr|

Viace Peost Orrices

*4399. Stiri R. Subramanian: (a) Will
the Minister of Communlcauons ‘be
plegsed tqQ state the tgotal number of
applications received from  Madras
State for opening new village post-
offices in the years 1949-50 and 1950-51,
and how many of them were Lompued
with in each of those years?

(b) How many applications are now
for opening

pending with Gove !
new past-offices in villages?
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(¢c) What is the number of post-
offices in the rural parts of Madras
State to be opened in this year?

(d) What is the total number of
villages with a population of 2000 and
above that are in need of post affices?

The Minister of Communications
(Shri Kidwai): (a) Applications rece-
ived 1174 in 1949-50 and 1802 in 1950-5'1.
Applications complied with 613 in
1949-50 and 1739 in 1950-51.

(b) 775.

(c) 149. But if more funds become
available all the villages with a popu-
lation of 2,000 and above will be pro-
vided with a post office.

(d) 349.

ARANTANGI-KARUIKUDI RAILWAY LINE

*4400. Shri R. Subramanian: (a)
Will the Minister of Railways be pleas-
ed to state the progress of work so far
carried out in the construction of the
railway line from Arantangi to
Karuikudi?

(b) How long will it take for its
completion?

The Minister of State for Tansport
and ways (Shri Santhapam): (a)
The progress so far made on main
items of work is as follows:

Formation 10 per cent.
Major bridges 65 per cent.
Minor bridges 25 per cent.

(b) The line is expected to be opened
to trafic in December, 1951.

DipLomMAa AND DEGREE COURSES IN
AGRICULTURAL STATISTICS

‘440}. Shri V. K. Reddy: (a) Will
the Minister of Food and Agriculture
be pleased to state what is the basis
of selection of students for the Diploma
and Degree courses conducted by the
LC.AR. in Agricultural Statistics?

(b) What was the number of stu-
dents selected during the year 1950-51?

T ister of Food and Agrl-
m&e:eh(iglhﬂ K. M. Munshi): (a) Selec-
tion of candidates for admission to the
post-graduate Certificate and Diploma
Courses in Agricultural Statistics is
made on merit by the Vice-President,
Indian Council of Agricultural Research
on the recommendations of the Statis-
tical Adviser of the Council. The
minimum qualifications required for
aimission to the Certificate Course is
a Degree of a recognised Universit,
with Mathematics as a major subject.
Graduates. in Economics, Agriculture
and Veterinary Science with special
aptitude for Mathematics are also eli-
shble. For Diploma Course candidates

ould have successfully completed the
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Certificate Course or possess the M.A.
or M.Sc., Degree in Statistics.

(b) Certificate Course—Twenty.
Diploma Course—Seven.
Applicational Course—Eleven.

Waste-LAND RECLAMATION PROJECT

*4402. Shri P. Basi Reddi: Will the

Mipister of Faood apnd Agricpiture be
pleased to state:

(a) whether it is a fact that the
international Bank is not satistied with
the progress Government are making
with their seven-year waste-land Rec-
lamation Project in the Central India:

(b) if so, the provisions, if any, of
the loan Agreement, enforced or pro-
posed to be enforced, against the (ov-
ernment,

(c) whether  Government nuve
received the report of Mr. Connors,
the Technical Expert deputed by the
bank; and

(d) if so, what are the defects point-
ed out in the report and what are the
recommendations made for their rec-
tifications?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) There
has been satisfactory progress of the
scheme in some respects and in others
the Bank has suggested certain im-
provements, which were already being
considered by  Government. For
example, arrangements for obtaining
the services of a qualiied engireer
have already been completed. Action
has also been taken to demarcate suffi-
ciently large and compact blocks of
land. These arrangements will he
finalised at a Canference of the Minis-
ters for Agriculture of the States con-
cerned on 23rd May.

(b) Does not arise.
(c) Yes.

(d) The report Is a confidential docu-
ment. The main recommendations
relate to employment of engineers and
availability of land. The Government
had been already considering these and
action has been initiated and completed
in certain respects. I might mention
that during this year by the end of
the season, the Central Tractor Organi-
sation will have completed the target
of reclamation of 2,75,000 acres of land.

AROLITION OF RURAL RATIONING ™™
MADRAS

*4403. Shri P. Basi Reddi: (a) Wil
the Minister of Food and Agricuiture
be pleased to state whether it is a fact
that there has been an abnormal
increase in the prices of foodstuffs in
the deficit districts of the Madras
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State as a result of the abolition of
rural rationing?

(b) If so, what steps have Govern-
ment taken to arrest the increase in,
and bring down the prices?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a)
Since derationing there has been an
increase in the market prices of food-
grains in the derationed areas.

(b) Government are opening fair
price shops from which foodgrains are
issued to essential personnel, non-pro-
ducers and partial producers at con-
trolled rates.

B.B. anp C.I. RarLwAy METRE GAUGE
SECTION (FARES)

*4404. Thakur Lal Singh: (a) Will
the Minister of Railways be pleased
to state whether it is a fact that on
the B.B. and C.I. Railway Metre Gauge
section ordinary third class fare s
charged at the rate of five pies per
mile and is calculated to the next
higher anna resulting in that the charge
for filve miles is annas three and for
10 miles annas flve?

(b) Was this practice introducad
during the war time on account of
scarcity of small coins, nickel and
copper?

(c) Have Government received any
representation requesting for the re-
version of the old system of calculat-
ing to the nearest pice?

(d) What action do Government pro-
pose to take in this direction and what
are the reasons therefor?

The Minister of State for Tansport
and Rallways (Shri Santhanam): (a)
Yes, as on other Railways.

(b) The present rule fpr x:oundln_g
ofl of passenger fares, which is appli-
cable uniformly on all Railways, was
introduced from 1st January, 1948.

(c) Yes, representations have been
received requesting for a reversion to
~the old system of calculating fares in
force on some of the Railways.

(d) Government have decided not to
change the rule for rounding off of
fares in force at present as besides en-
suring uniformity it has proved of con-
siderable help in expeditious calcula-
tion of fares and issue of tickets to
passengers.

AIRWAYS (INDIA) L1D. (INQUIRY
OMMITTEE)

*4405. Shri Kamath: Will the Minis-
ter of Communications be pleased to
refer to the answer given to Starred
Question No. 4058 on the 11lth May,
1951 and to state: )

a) the number of officers and staff
of(A{rwsys (India) Ltd., against whom
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the Committee of Inquiry has held that
they were guilty of gross negligence or
carelessness;

(b) whether it is a fact that this
was not the first occasion that the
company aircraft had carried a-ids or
othfr dangerous chemicals on this .
route;

(c) the reasons for not taking any
action whatever against the officers and
staff held guilty by the Inquiry Com-
mittee; and

(d) whether it is a fact that copies
of the Committee’s report have been
refused to those relatives of the vic-
ttjms; who wish to move for compensa-
ion?

The Minister of Communications
(Shri Kidwai): (a) The report men-
tions the Booking Section of the Com-
pany but does not give the names or
number of officers and staff.

(b) On a previous occasion acids
were carried by this company. So the
Controller of Aeronautical Inspection, .
Calcutta issued a general circular to
all airlines on the steps to be taken to
control the shipment of such danger-
ous chemicals by air, and this com-
pany issued similar instructions.

(c) As recommended by the investi-
gation officers, the question of taking
legal action against the company was
examined. It was found that the com-
pany had not violated any law and no
prosecution could be instituted.

(d) No, Sir. Copies of the report
?avqtbeen supplied to those who asked
or it.

RaiLwAY FARes (CONCESSIONS)

*4406. Shri Kamath: Will the Minis-
ter of Railways be pleased to refer to
the answer given to my supplemen-
tary question on Starred Question No.
425& asked on the 11th May, 1951 and
state:

(a) whether any  concessions in
Railway fares are granted to foreign
tourists in general, and in particular
to officers of foreign Governments,
foreign delegates to Conferences in
India, and to those sponsored by or
who are members of the Inter-Parlia-
mentary Union or of the Common-
wealth Parliamentary Union; and

(b) if so, what those concessions are?  °

The Minister of State for Tansport
and Railways (Shri Santhanam): (a)
No concessions in fares are granted to
forelign tourists in general or to offl-
cers of foreign Governments in parti-
cular or to members of the Inter--
Parllamentary Union or of the Com-
monwealth Parliamentary Union or
delegates to conferences in India.
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sponsored by the Inter-Parliamentlary
or the Commonwealth Parliamentary
Union for that matter. Foreign dele-
gutes attending certain conferences
}eld in India, have, however. been
granted concesslons in rail fares on an
«d hoc basis.

(b) Usually return tickets on pay-
ment of single fares or single journey
tickets on payment of half single
journey fares or fares for the next
lower class.

VERIFICATION OF CLATMS RY PARISTAN

320. Shri Kamath: Will the Minister
of Coramunications be pleased to state:

() how far the verification by the
Pakistan Government of claims of dis-
placed persons in respect of Postal
Saving Accounts and cash Certificates
has progressed;

(b) whether any claims have been
paid so far by the Government of
Pakistan; and

(c) if so, how many, the total value
thereof and the total value of claims
<1l outstanding?

The Minister of Communications
(Shri Kidwal): (a) Since the devalua-
tion of Indian Currency in September.
1949, the Pakistan Government has put
a ban on transfers of Post Oflice Sav-
ings Bank Accounts and Certificates
from Pakistan to India. The represen-

tives of Pakistan Government in the

une, 1950 Conference agreed to resume

such transfers but this item of the
agreement huas not so far been imple-
mented by that Government. The
matter is still under correspondence
between the Governments of India and
Pakistan.

(b) Under the procedure evolved for
settlement of such claims, the Pakistan
or the Indian Government have not to
pay the amount of the Post Office
Savix;js Bank Accounts or Certificates
immediately with the transfers. Ac-
cording to the agreement between the
two countries the transfer is effected
by the country where the Savings Bank
Account or Certificate stands and the
country where it is transferred makes
the payment on behalf of the transfer-
ring country. The amount involved
is adjusted between the two countries,
either through debt settlement or by
subsequent recovery. Transfers of
Savings Bank Accounts applied for and
postal certificates transferred upto 31st
March, 1948 are adjusted through the
debt settlement. Transfers of Savings
Bank Accounts applied for between
1st April, 1948 and 31st March, 1949
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and of vostal certificates appiied for
upto 30th June, 1949 are adjusted by
subse 1.cnt recovery which has not yet
been ilected.

(c) Approximately 88,500 cases of
transfers in this manner in respect of
Post Office Savings Bank Accounts and
Certificates amounting to Rs. 421
crores have been effected by Pakistan.
Claims to the value of Rs. 3'65 crores
a{e still pending transfer from Paki-
stan.

PoLITICAL PENSIONS

5321. Shri Raj Kanwar: Will the
Minister of States be pleased to place
on the Table of the House a statement
showing the political pensions payable
by Government as a liability which
has devolved on Government from
the previous Government, indicating
in each case the amount payable in
perpetuity or for life or for a speci-
fled period?

The Minister of States, Transport
and Railways (Shri Goepalaswami):
Attention of the hon. Member is in-
vited to the replies given to.

(i) Shri Mohan Lal Saksena's Star-
red Question No. 580 answered on the
Jrd Daecember, 1947,

(ii) Shri Sidhva's Starred Question
No. 641 answered on the 5th December,
1950; and

(ili) Shri Kamath's Starred Question

%%12289 answered on the 16th March,

TRAIN-HALT STATIONS

322. Shri R. Subramanian: (a) Wil)
the Minister of Rallways be pleased
to state whether it is a fact that some
of the train-halt stations in S.I. R.
stations were abolished at the time of
lust World War?

(b) If so, how many such stations
were abolished?

(c) How many of them were re-
slarted?

(d) Is there any proposal to re-
start the remaining stations, if so,
when and if not, why not?

The Minister of State for Transport
;nd Rallways (Shri Santhamam): (a)
es.

(b) 53.

(c) 31.

(d) Out of the remain 22 halt
stations, it has been deci to reopen

one shortly. Two others are likely to
be reopened next year. The question
of restoring the er 19 halt stations
is also now under consideration of the
Railway.

——————
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PARLIAMENT OF INDIA
Tuesday, 22nd May, 1951

The House met at Half Past Eight of
the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-30 A.M.
PAPER LAID ON THE TABLE

SUPPLEMENTARY STATEMENT re. MEET-
INGS OF STANDING COMMITTEES

The Minister of State for Parlia-
mentary ‘Affairs (Shri Satya Narayan
Sinha): I beg to lay on the Table a
supplementary statement to the Con-
solidated statement showing the meet-
ings of the Standing Committees
attached to various Ministries, and
subjects discussed at such meetings
during the year 1950-51. [See
Appendix XXV, Annexure No. 50.]

ANCIENT AND HISTORICAL MONU-
MENTS AND ARCHZOLOGICAL
SITES AND REMAINS (DECLARA-
TION OF NATIONAL IMPORT-
ANCE) BILL.

The Minister of Communications
(Shri Kidwal): I beg to move for leave
to introduce a Bill to declare certain
ancient and historical monuments and
archaeological sites and remains in
Part A States and Part B States to be
of national importance and to provide
for certain matters connected there-

with.
-Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to declare certain
ancient and historical monuments
and archseological sites and
remains in Part A States and Part
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B States to be of national import-
ance and to provide for certain
matters connected therewith.”

The motion was adopted.
Shri Kidwai: I introduce the Bill.

INDIAN MERCHANT SHIPPING
(AMENDMENT) BILL

The Minister of State for Transport
and Railways (Shri Santhanam): I beg
to move for leave to introduce a Bill
further to amend the Indian Merchant
Shipping Act, 1923.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
{gg.éa,fl Merchant Shipping Act,

The motion was adopted.
Shri Santhanam: I introduce the Bill.

Shri Sidhva (Madhya Pradesh): May
I, Sir, with your permission, ask the
question which you promised to allow
me to put when Mr. Munshi returned?
The original question related to ferti-
lizers and it was stated the matter was
pending before the Cabinet.

Mr. Speaker: He may send that
question to me and the hon. Minister
will reply in due course.

Shri Sidhva: I cannot get any satis-
factory information.

Mr. Speaker: But he cannot ask it
all of a sudder.

Shri Sidhva: But last time when I
put it to the Deputy Minister I could
get no infermation.

Mr. Speaker: Therefore, the hon
Member will put it on paper, stating
in specific terms what he wants to
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know. Then if that question is a
proper one and admissible I will cer-
tainly admit it and the hon. Minister
will make it a point to answer it.

Shri Sidhva: But it should take the
form of a supplementary question.

Mr. Speaker: No, no. A supple-
mentary question to an original ques-
tion cannot be put now.

Shri Sidhva: But he will only say it
is under consideration.

Mr. Speaker: No, no. He knows the
procedure.

REPRESENTATION OF THE PEOPLE
(NO. 2) BILL—contd.

Mr. Speaker: Now, as regards the
Representation of the People (No. 2)
Bill, I understand it is the general
desire of Members that they meet in-
formally and discuss the amendments
to that Bill with the hon. Minister of
Law. So, if the Members are generally
agreeable to this I have no objection
to adjourn now so that the whole
House may sit informally and discuss
the amendments with the hon. Law
Minister, and -we may meet again
tomorrow morning at 8-30.

Hon, Members: Yes.

Mr. Speaker: Very well. Then there
is one more point. That is that some
confusion used to be created on
account of amendments coming in from
day to day and supplementary lists
being issued. Now, for the convenience
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of hon. Members all the amendments
received and undisposed of till yester-
day have been printed as Consolidated
List No. 2.

Maulvi Wajed Ali (Assam): We have
not got copies.

Mr. Speaker: Hon. Member will get
copies. I am just making an announce-
ment—he need not be in a hurry.
Copies will be distributed to them and
in case some do not get them they
may kindly inform the office and get
the copies.

Shri Hussain Imam (Bihar): Before
we adjourn, Sir, may I invite your
attention to the fact that Government
have made no announcement regarding
the consideration of the Constitution
(First Amendment) Bill? I should
like the Minister of State for Parlia-
mentary Affairs to enlighten the House
as to the line which he proposes to
take in this matter during the week.

Mr. Speaker: I think it is too early
to put that questiop. The report of
the Select Committee is to come
tomorrow. Let it come and then it will
be proper to put a question as to what
the programme will be. Today we do
not know whether the report may be
coming or not coming tomorrow. It
may be that the Committee may ask
for extension of time.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayam
Sinha): It is quite likely that we may
ask for extension of a day or two.

The House then adjourned till Half
Past Eight of the Clock on Wednesday,
the 23rd May, 1951.






